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[Shri Sher Siugh] 

as to why the Hindi version of the 
above Notificatiott could not be 
laid on the Table simultaneously. 
[Placed in Library. See No. LT-
498/71] 
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Review and Annual Report of NatiJnal 
Textile Corporation and Annual 

Administration Report of Tea 
Board 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : I beg to lay on the 
Table-

(1) A copy each of the following 
pap..:rs (Hindi version) under 
sub-section (1) of Section 619A 
of the Companies Act, 1956 :-

(i) Review by the Government 
on the 'WOrking of the 
National Textile Corpora-
tion Limited, New Delhi, 
for the year 1969-70~ 

· (ii) Annual Report of the 
National Textile Corpora-
tion Limited, New Delhi, 
for the year 1969-70 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT-
499/71]. 

(2) A copy of the Annual 
Administration Report of the 
Tea Board for the year 1969-70. 
[Placed in Libtary. See No. LT-
500/71]. 

Notification under Essential Services 
Maintenance Act, 1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : I beg to 
lay on the Table a copy of Notification 
No. S. 0. 2449 (Hindi and English versions) 
published in Gazette of India dated the 
22nd June, 1971 declaring service connected 
with the supply of electrical energy to the 
public in the State of Bihar or with the 
generation, storage or transmission of elec-
trical energy for the purposes of such 
supply, to be an essential service for the 
purposes of EssenHal Services Maintenance 
Act, 1968, under sub-section (2) of Section 2 
of the said Act. [Placed in Library. See 
No. LT-502/71]. 

12.37 hrs. 

STATEMENT RE. RAILWAY ACCIDENT 
AT VARANASI 

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIY A) : I beg to 
lay the statement regarding the side-
collision between train No. 48 Dn. Bombay-
Varanasi Express and a shunting engine at 
Varanasi Station of the Northern Raih~ay 
on 22-6-71. 

Statement 

On 22-6-71 at about 16.42 hours while 
train No. 48 Dn. Bombay-Varanasi Express 
was ~ntedn!:line No. 4 at Varanasj Station 


